FORM A

PUBLIC ANNOUNCEMENT
(Under ion 6 of the 'y and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
INDIANA LED LIGHTING LLP
RELEVANT PARTICULARS
Name of corporate debtor Indiana LED Lighting LLP
2. | Date of incorporation of corporate debtor | 8th February, 2017

3. |Authority under which corporate debtor | RoC-Pune
is incorporated / registered

[

4. | Corporate Identity No. of corporate AAFS051
debtor

5. |Address of the registered office and Flat No. D-102, S.No. 210/2, 211/2, Park Street,
principal office (if any) of corporate Park Titanium,Wakad, Pune, Maharashtra,
debtor India - 411057

6. |Insolvency commencement date in 3rd December, 2025
respect of corporate debtor

7. |Estimated date of closure of insolvency | 1st June, 2026
resolution process
8. | Name and registration number of the Mr. Mayank Rameshchandra Jain

insolvency professional acting as interim | IBBI/IPA-001/IP-P01055/2017-2018/11748
resolution professional

9. |Address and e-mail of the interim A 1001, Samarpan, Western Express Highway,
resolution professional, as registered Borivali (East), Mumbai 400066
with the Board Email: jainmayankr@gmail.com
Mobile: +91 9892733890
10.|Address and e-mail to be used for KDRA Insolvency Professionals Private Limited
correspondence with the interim Unit 1601, Unicor- Chandak, Veera Desai Road,
resolution professional DattajiSalvi Marg, Andheri West,

Mumbai - 400053

Email : cirp.indianaled@gmail.com

11. | Last date for submission of claims 17th December, 2025

12.| Classes of creditors, if any, under clause | Name the class(es): Not Applicable

(b) of subsection (6A) of section 21,

ascertained by the interim resolution

professional

13.| Names of Insolvency Professionals Not Applicable

identified to act as Authorised

Representative of creditors in a class

(Three names for each class)

14.| (a) Relevant Forms and Web link:

(b) Details of authorized representatives | https://ibbi.gov.in/en/home/downloads
are available at:

Notice is hereby given that the National Company Law Tribunal in its ~ CP No. (IB)
957/MB/2024 has ordered the commencement of a corporate insolvency resolution
process of Indiana LED Lighting LLP on 3rd December, 2025

The creditors of Indiana LED Lighting LLP are hereby called upon to submit their claims
with proof on or before 17th December, 2025 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Date: 4th December, 2025 Mayank Rameshchandra Jain
Place: Mumbai Interim Resolution Professional
Indiana LED Lighting LLP
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UNION BANK OF INDIA,
(Ashokvan Branch)
Pawanputra Complex, Off: Shiv Vallabh Road,
Marutinagar Ashokvan, Dahisar- East, Mumbai 400068

qﬁ?ﬁf i Lm Union Bank
SEV

DEMAND NOTICE UNDER SEC.13 (2)
Ref : Adv/Ashokvan /NPA/25-26

Date : 01.11.2025
Place : Ashokvan
To,

1.Mr. Paresh Ramchandra Tuplondhe Alias Raut (Borrower)

FlatNo.A-102, Kesari CHS Ltd.,road No. 4, Near BMC Liabrary, Ashish Complex, Dahisar-
Mumbai.

2.Mrs. Mitall Lade Raut (Co-Borrower)

Flat No.A-102, Kesari CHS Ltd.,Road No. 4, Near BMC Liabrary,Ashish Complex,
Dahisar-Mumbai.

Sir/Madam,

Notice under Sec.13 (2) read with Sec.13 (3) of Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002.

You the addressee No.1 & 2 herein have availed the following credit facilities from our
Ashokvan Branch and failed to pay the dues/instalment/ interest / operate the accounts
satisfactorily and hence , in terms of the RBI guidelines as to the Income Recognition and
Prudential Accounting Norms, your accounts have been classified as Non-Performing
Asset as on 29/07/2025. As on 31/10/2025 a sum of Rs.35,31,250.23/- (Rupees Thirty
Five Lakh Thirty One Thousand Two Hundred Fifty and Twenty Three Paise Only) is
outstanding in your account/s .

The particulars of amount due to the Bank from No.1 & 2 of you in respect of the aforesaid
account/s are as under:

Type of |Outstanding amount {Unappliedinterest| Penal |CostCharges| Total Dues
Facility | as on 31/10/2025 welf. to Interest| incurred
till date (Simple)| by Bank
HomeAlcNo.[ Rs.35,31,250.23/- 0 - : Rs.35,31,250.23)-
560631001
800087
TOTAL Dues Rs.35,31,250.23)-

To secure the repayment of the monies due or the monies that may become due to the Bank,
MR. PARESH RAMCHANDRA TUPLONDHE ALIAS RAUT AND MRS. MITALI LADE
RAUT had /have executed documents on 31/12/2016 and created security interest by way of :-
Mortgage Of Inmovable Property Described Herein Below:-
FLAT NO 102, ON THE FIRST FLOOR, A WING, ADM. 334 SQ FT (CARPET AREA)
BUILDING NO 2, IN THE BUILDING KNOWN AS "ASHISH COMPLEX" AND NOW IN
THE SOCIETY KNOWN AS KESARI CO-OP HSG SOC LTD." SITUATED AT ASHISH
COMPLEX, BLDG NO 2, C S COMPLEX, ROAD NO 4, DAHISAR EAST, MUMBAI
400068, CONSTRUCTED ON ALL THAT PIECE OF PARCEL OF LAND BEARING
SURVEY NO 334/3 PT, CORRESPONDING TO CTS NO 1424-A (PART), LYING, BEING
AND SITUATED AT REVENUE VILLAGE , DAHISAR, REGISTRATION DISTRICT AND
SUB DISTRICT OF MUMBAI CITY AND MUMBAI SUBURBAN IN R/N WARD, WITHIN
THELIMITS OF BRIHAN MUMBAI MUNICIPAL CORPORATION.
Therefore you are hereby called upon in terms of section 13(2) of the Securitisat ion and
Reconstruction of Financial Assets and enforcement of Security Interest Act, 2002, to pay
a sum of Rs.35,31,250.23/- (Rupees Thirty Five Lakh Thirty One Thousand Two
Hundred Fifty and Twenty Three Paise Only) together with further interest and charges
atthe contractual rate as per the terms and conditions of loan documents executed by you
and discharge your liabilities in full within 60 days from the date of receipt of this notice,
failing which, we shall be constrained to enforce the aforesaid securities by exercising any
orall of the rights given under the said Act.
As per section 13 (13) of the Act, on receipt of this notice you are restrained /prevented
from disposing of or dealing with the above securities without the consent of the bank.
Your attention is invited to provisions of sub-section (8) of Section 13 of the SARFAESI in

respect of time available, to redeem the secured assets. .
Yours faithfully,
For Union Bank of India

Sd/-
Authorised Officer

ADITYA BIRLA HOUSING FINANCE LIMITED

- @ Registered Office: Indian Rayon Compound, Veraval, Gujarat 362266
Branch Office: Aditya Birla Housing Finance Limited 8Th Floor, G Corp, Tech Park
Ghodbunder Road, Kasarvadavli, Thane (West) — 400615

SALE NOTICE
[RULE 8(6) & 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES 2002]

SALE BY PRIVATE TREATY OF IMMOVABLE ASSET CHARGED TO ADITYA BIRLA HOUSING
FINANCE LIMITED UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002. (“SARFAESI ACT”)

The undersigned being the Authorized Officer of Aditya Birla Housing Finance Limited (hereinafter
referred to as “ABHFL") has taken the physical possession of the immovable property being “ALL
THAT PIECE AND PARCEL OF FLAT NO. 201, ON SECOND FLOOR, AREA ADMEASURING
620.00 SQ. FT., EQUIVALENT TO 57.62 SQ. MTRS.(CARPET AREA) OF THE R.C.C BUILDING
NAMED AS "SHREE SIDDHIVINAYAK APARTMENT"; CONSTRUCTED ON GAOTHAN LAND
BEARING PARDI NO. 17, SITUATE, LYING AND BEING AT NEAR ANGAON GAODEVI MANDIR
ANGAON ROAD, MOUJE; ANGAON, TALUKA: BHIWANDI, DIST. THANE WITHIN THE LIMITS
OF GRAMPANCHAYAT ANGAON, JOINT SUB- REGISTRATION DISTRICT AND TALUKA BHI-
WANDI, REGISTRATION DISTRICT AND DISTRICT: THANE, MAHARASHTRA-421302, AND
BOUNDED AS: - EAST: GRAMPANCHAYAT ROAD AND ROAD TO LAHOTI VIDYALAYA WEST:
PROPERTY BELONGING TO KOKANASTH BHRAMAN DEUL MANDAL NORTH: GAONDEVI
MANDIR SOUTH: PROPERTY BELONGING TO SHRI YATISH NARAYAN HILE” (hereinafter re-
ferred to as “Secured Asset”) under Section 13(4) of the Securitization & Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred to as “SARFAESI Act,
2002") which stood secured in favor of ABHFL towards financial facility, its outstanding dues of INR.
1690674/- (Rupees Sixteen Lakhs Ninety Thousand Six Hundred Seventy Four Only) and further in-
terest and other expenses incurred thereon till the date of realization to the Borrowers/Co-Borrowers
— (hereinafter referred to as SANJAY NARAYAN BHOPALE & DHANASHREE SANJAY BHOPALE.
That on failure of the public auctions/e-auctions of Secured asset the undersigned is enforcing its se-
curity interest against the said Secured Asset by way of sale through private treaty under the provisions
of SARFAESI Act, 2002 and rules framed thereunder. The Authorized Officer has received an expres-
sion of interest from a prospective purchaser towards purchase of the abovementioned Secured Asset.
Now, the Authorized Officer hereby giving the Notice to sell the aforesaid Secured Asset by Private
Treaty in terms of Rule 8(6) and 9(1) of the Security Interest (Enforcement) Rules 2002. The Sale will
be effected on “AS IS WHERE IS BASIS”, “AS IS WHAT IS BASIS” and “WHATEVER THEREIS
BASIS” on or after 27-12-2025, for recovery of INR. 1690674/- (Rupees Sixteen Lakhs Ninety
Thousand Six Hundred Seventy Four Only) due to ABHFL from the Borrowers/Co-Borrowers. The
reserve price of the Secured Asset is fixed at INR 700000/- (Rupees Seven Lakhs Only)

The Borrowers/Co-Borrowers are hereby informed that all the requisitions under the provisions of
SARFAESI Act, 2002 and the Security Interest (Enforcement) Rules, 2002 have been complied with,
and ABHFL is now under the process of enforcing its security interest by effecting sale of the Secured
Asset as mentioned herein by way of private treaty as prescribed under the provisions of Rule 8 (5)
of Security Interest (Enforcement) Rules, 2002.

Further the Borrowers/Co-Borrowers attention is invited to provisions of sub-section (8) of Section 13
of SARFAESI Act, 2002 in respect of time available, to redeem the said Secured Asset.

Sd/- Authorized Officer
Aditya Birla Housing Finance Limited

Date:- 05/12/2025

www,freepressjournalin

PUBLIC NOTICE

Notice is hereby given that my client Mrs Suvarna Rajendra Patil who has
been allotted Flat No. 1904 on 19th floor, admeasuring 653 sq. ft. carpet
area equivalent to 60.67 sq. meter’ (72.82 Sq. Mtr. as mentioned in Index 2)
and being constructed on the plot of land or ground together with the building
standing thereon and known as BORIVALI RAJESH CO-OP HOUSING
SOCIETY LTD.,on plot bearing C.T.S. No. 31-C, area admeasuring 2009.
sqg.mtrof village Eksar, Taluka Borivaliat Eksar Road, Near Royal Complex,
Borivali (West), Mumbai - 400 092, in the registration sub-district of Bandra
in Mumbai City Suburban District (Hereinafter referred to as said “Flat”)
in lieu of OId flat no. D-110 from Kamlahomes & Lifestyles Pvt. Ltd vide
Agreement for Permanent Alternate Accommodation, dated 20.08.2024
and Register dated 26.08.2024 Bearing No BRL-7- 17260-2024, duly
registered at Joint SRO Borivali 7 and thus Mrs Suvarna Rajendra Patil is
the absolute owners, well possessed of in respect of the said Flat.
Whereas originally, Flat no. D-110 was purchased by Mrs. Pratima
Varjivandas Shah from M/s H.R Builders vide Agreement dtd. 24.11.1980.
Further, by virtue of Gift Deed dated. 13.10.2006 Bearing No-
BRL-5-7726/2006, Mr. Vatsal Varjivandas Shah became absolute owner
of Flat no. D-110.
Whereas, Mr. Vatsal Varjivandas Shah expired on dt. 21.10.2007 leaving
behind only Chirag Vatsal Shah as his surviving legal heir. However, it
appears that as per Hindu Succession Act, Mr. Chirag Shah should have
obtained Succession Certificate from the Competent Court but the same
was not obtained and subsequently transactions with respect to Flat no.
D-110 were made without obtaining Succession Certificate.
In this scenario, my client herein Mrs Suvarna Rajendra Patil therefore
publishes this notices inviting any claims or objections against into or upon
the said Flat or any part thereof by way of inheritance, possession, sale,
lease, mortgage, charge, gift, trust, lean or otherwise whatsoever nature
from any person/s, Legal heirs, Banks, Financial Institutions having are
hereby required to make the same known in writing to the undersigned
address given below within a period of 14 days from the date hereof, failing
which it shall be presumed that there are no claims whatsoever and/or
claims, if any, shall be deemed to be waived.

Off: G8/G9, Kishor Angan, Behind

Dominos, Kalwa, Thane, 400605 Sd/-
Mobile No.: 9867280864 .
Email Id - iegal@adihitcapella.com Adv Harshada Tamboli

Registered Office: RPG House, 463,
Dr. Annie Besant Road, Worli, Mumbai- 400 030

KEC International Limited

PUBLIC NOTICE

NOTICE is hereby given that the certificate[s] for the under mentioned securities of the Company
has/have been lost/misplaced and the holder[s] of the said securities / applicant[s] has/have
applied to the Company to issue duplicate certificate[s].

Name of the holder Folio | Face |Certificate Number[s]| Distinctive Nos. No of
[and Jtholder[s],ifany] | No/s | Value Start | End Start End Shares
K. R. Thakur
RK. Thakur K026443| 2 | 5793 | 5793 |8344361 | 8344610 | 250
K. R. Thakur
RK. Thakur K026819| 2 | 5795 | 5795 |8344616 | 8344865 | 250
R hakur 1TM21601| 2 | 28457 | 28457 12610771|12510990| 220
K. Thakur

The Public are hereby cautioned against purchasing or dealing in any way with the above referred share
certificate[s].

Any person who has any claim in respect of the said share certificate[s] should lodge such claim with the
Company orits Registrar and Transfer Agents: MUFG Intime India Private Limited 247 Park, C-101, 1
Floor, L. B. S. Marg, Vikhroli (W) Mumbai-400083. TEL: 8108116767 within 15 days of publication of this
notice after which no claim will be entertained and the Company shall proceed to issue with the Duplicate
Share Certificates]. Namel[s] of the holder[s] /
Place: Mumbai Legal Claimant:

Date : 05/12/2025 K. R. Thakur (Kanayo Ratanlal Thakur)

PUBLIC NOTICE

NOTICE is hereby given to the General Public that we, M/s.
Choksi Asia Limited, Intending to offer our properties described
herein below as a mortgage to HDFC Bank Ltd., by way of
security to secure the banking facility granted to us, by the said
HDFC Bank Ltd.

DESCRIPTION OF THE PROPERTY :-

1. Unit No. 413 on the 4th floor admeasuring 926 sq.ft. carpet
area in C-Wing in the societies building known as
CLASSIQUE CENTRE PREMISES CO-OP. SOC. LTD.,
constructed on a piece of land bearing Plot No. 26, CTS No.
46/35, 238/13, S No. 80 (part), S No. 27, H No. 1 (part), 88
(part) situated at Mahal Industrial Estate, Mahakali Caves
Road, Village Mulgaon & Gundavali, Andheri (E), Mumbai-
400093

2. Unit No. 410 on the 4th floor admeasuring 362 sq.ft. carpet
area in C-Wing in the societies building known as
CLASSIQUE CENTRE PREMISES CO-OP. SOC. LTD.,
constructed on a piece of land bearing Plot No. 26, CTS No.
46/35, 238/13, S. No. 80 (part), S No. 27, H No. 1 (part), 88
(part) situated at Mahal Industrial Estate, Mahakali Caves
Road, Village Mulgaon & Gundavali, Andheri (E), Mumbai-
4000983.

3. Unit No. 411 on the 4th floor admeasuring 475 sq.ft. carpet
area in C-Wing in the societies building known as
CLASSIQUE CENTRE PREMISES CO-OP. SOC. LTD.,
constructed on a piece of land bearing Plot No. 26, CTS No.
46/35, 238/13, S. No. 80 (part), S. No. 27, H. No. 1 (part), 88
(part) situated at Mahal Industrial Estate, Mahakali Caves
Road, Village Mulgaon & Gundavali, Andheri (E), Mumbai-
400093

4. Unit No. 414 on the 4th floor admeasuring 827 sq.ft. carpet
area in C-Wing in the societies building known as
CLASSIQUE CENTRE PREMISES CO-OP. SOC. LTD.,
constructed on a piece of land bearing Plot No. 26, CTS No.
46/35, 238/13, S. No. 80 (part), S. No. 27, H No. 1 (part), 88
(part) situated at Mahal Industrial Estate, Mahakali Caves
Road, Village Mulgaon & Gundavali, Andheri (E), Mumbai-
400093

It is further notified that the following Original Documents
pertaining to above referred property is misplaced / not
available / not traceable, which are as under :

In respect of Unit No. 413
Sr. No. Name of Documents

1 Original Agreement for Sale dated 19.12.2006 between M/s.
Lal Kunal Builders and M/s. Choksi Imaging Ltd. alongwith
Original Registration Receipt dated 19.12.2006 issued by
Sub-Registrar of Assurance at Andheri-4

2 Original Full & Final Payment Receipt issued in the name of
M/s. Choksi Imaging Ltd.

In respect of Unit No. 410

Sr. No. Name of Documents

1 Original Agreement for Sale dated 19.12.2006 between M/s.
Lal Kunal Builders and M/s. Choksi Imaging Ltd alongwith
Original Registration Receipt dated 19.12.2006 issued by
Sub-Registrar of Assurance at Andheri-4

2 Original Full & Final Payment Receipt issued in the name of
M/s. Choksi Imaging Ltd.

Place: MUMBAI
AXIS BANK LIMITED (CIN: L65110GJ1993PLC020769)
Structured Assets Group, 1st Floor, Axis House, No. 3, Club House Road,

A Anna Salai, Chennai - 600002. www.axishank.com
SALE NOTICE FOR SALE OF
MOVABLE AND IMMOVABLE PROPERTIES

E-Auction Sale Notice for sale of Inmovable Assets under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s)/
Guarantor(s) that the below described movable and immovable property
mortgaged/charged to the Secured Creditor, the physical possession of secured property
which has been taken by the Authorized Officer of Axis Bank Ltd through Crl. Mis No
188/2024 Order dated 28.08.2024 on 06.11.2024, the Secured Creditor, will be sold on “As
is Where is”, As is What is” and Whatever there is” on 23.12.2025 , for recovery of dues
along with further interest thereon to the secured creditor from Borrower(s)/ Guarantor(s)

as mentioned below.
S.No.1: Borrowers /| Guarantor: 1. M/S MANIYOG TEXTILES Private Limited,

Represented by its Directors, 2.Mr. Yogesh Satyanarayan Mandhane, 3. Mrs. ARCHANA
YOGESHMANDHANE
Amount Outstanding: Rs. 8,89,46,029.51/- (Rupees Eight Crores Eighty Nine Lakhs
Forty Six Thousand and Twenty Nine Paise Fifty One only) as on 30.04.2024 along
with further interest thereon from 01.05.2024 at the contractual rate of interest till the date
of payment, incidental expenses, other charges, costs etc.

Security for the Account

Description of Inmovable and movable property/assets in the name of M/s Maniyog
Textiles Pvt Ltd. By way of Equitable Mortgage
All that piece and parcel of land and buildings of the Industrial Property bearing Janjar No.
183, Property/ Katha No. 148/1 and 148/2in Sy. No.74, 75-Part, 78 and 79-Part, situated at
Seegur Village, Ravandur Hobli, Periyapatna Taluk, Mysore District, in all measuring 14
acres 17 guntas, bounded by East by Survey No. 80, West by Periyapatam Bettadapura
Road, North by - Remaining portion of Sy No. 78 and 79, South by Road and Sy. No.
75(P) and 73 along with all the movable assets i.e. inventory and plant and machinery
taken possession on 06.11.2024 from the said premises.

Allinone Lotonly

1.Reserve Price for mortgaged property with land and building is Rs 13.38 Crs
2.Reserve price for InventoryisRs 0.10 Crs
3.Reserve price for Plan and Machineryis 2.13 Crs
Aggregate Reserve Price Rs. 15,61,00,000/- (Rupees Fifteen Crores sixty Lakhs Only)
Earnest Money Deposit (EMD): Rs 1,56,10,000/- (Rupees One Crore Fifty Six Lakhs
Ten Thousand only)

Bid Increment Amount: Rs.5,00,000/- (Rupees Five Lakhs Only)

Last date for|Demand Draft/Pay Order in the favour of ‘Axis Bank Ltd." payable at

submission of|Chennai to be submitted on or before 22.12.2025 by 5:00 p.m.at either

bid and EMD |ofthe following address :-

Remittance  |Chennai — B K Eswaraiah, +91 90925 22999 Axis Bank Ltd., 1st Floor,
Axis House, No 3, Club House Road, Anna Salai, Chennai- 600 002.
Inspection of |For inspection, please contact Mr B K Eswaraiah (Authorised officer)
Property on the following number +91 9092522999. Inspection shall be done with
prior approval of authorised officer on a working day
Date and time|23.12.2025 between 12.00 p.m. to 3.00p.m. with auto-extension of five
ofe-auction  [minutes each in the event of bids placed in the last five minutes.

Encumbrances known to the Secured Creditor: NIL

For detailed terms and conditions of the sale, please refer to the link provided in
https://lwww.axisbank.com/auction-notices and/or https://axisbank.auctiontiger.net.
AuctionID-351273.

Date: 05.12.2025 | Place: Mysore

Sd/- Authorised Officer, Axis Bank Ltd.

PUBLIC NOTICE

NOTICE is hereby given that Sakina Yusufali Bhopalwala was the
lawful tenant of Room No. 1, on the First Floor of “Mansoor
Chambers”, situated at 20/22 EbrahimRehmatullah Road, Bhendi
Bazar, Mumbai-400003 bearing C. S. No. 4335 of Bhuleshwar Division
(hereinafter referred to as said “tenanted premises”), belonging to
Saifee Burhani Upliftment Trust, a Public Charitable Trust having their
office at the below mentioned address (“Landlords”).
The said Landlords have been informed that the said tenant Sakina
Yusuf Bhopalwala has died intestate at Mumbaion 05/11/2004.
Mrs. Rashida Shabbir Surka and Mrs. TasneemKhozema Kothari,
claiming to be the married daughtersand only legal heirs of the
abovedeceased tenanthas made an application to the Landlords
claiming tenancy rights and interest of the deceased Tenant in the said
tenanted premises and has applied for transfer of tenancy rights and
rent receipt in their joint names.Mrs. Rashida Shabbir Surka and Mrs.
TasneemKhozema Kotharihas given a registered Indemnity Bond,
bearing Reg. No. MBI1/12451/2025 dated 30/10/2025for the purpose
of the afore-mentionedtransfer.
Any person (other thanRashida Shabbir Surka and TasneemKhozema
Kothari) having any right, title, claim or interest in the said tenanted
premises either as heir of the deceased tenant or otherwise by way of
possession, sale, exchange, mortgage, inheritance, gift, lien, charge,
maintenance, easement, trust, lease, tenancy, sub-tenancy, leave and
licence or otherwise of whatsoever nature is hereby required to make
the same known in writing to the undersigned at their office within 15
days from the date of publication hereof, failing which the Landlords
shall proceed to transfer the tenancy rights and issue rent receipt in
the joint names of Rashida Shabbir Surka and TasneemKhozema
Kothariwithout any responsibility or liability to make any further inquiry
in this regard.
It is expressly made clear that Rashida Shabbir Surka and Tasneem
Khozema Kothari jointly shall be liable and responsible to settle all
objections, claims and/or demands received from any person claiming
any interest in the tenanted premises.
For Saifee Burhani Upliftment Trust
Authorised Signatory
Al Ezz, 3rd Floor, Ebrahim Rahimtoola
Road, Bhendi Bazar, Mumbai-400003

Place : Mumbai
Dated : 14/11/2025

Navi Mumbai Municipal Corporation

Public Health Engineering Department
Tender Notice No. NMMC/ ACE/ 43 /2025-26

Sr. Name of Work Estimated
No. Cost (Rs.)
Providing and laying D.l. Pipeline for | 1,01,86,061/-
1 improvement in condominium at
sector 01, Koparkhairne ward.
Providing and laying D.l. Pipeline for
2 improvement in  condominium at | 1,01,99,496/-
sector 15, Koparkhairne ward
Providing and laying D.l. Pipeline for
3 improvement in condominium at | 1,02,03,974/-
sector 16, Koparkhairne ward

Tender booklets will be available on e-tendering
computer system at hiips:/mahatenders.gov.in on Dt-
05/12/2025. The tender is to be submitted online at
https://mahatenders.gov.in for any technical difficulties in the
e-tendering process, please contact the help desk number
given on this website.

The right to accept or reject any tender is reserved by the
Hon'ble Commissioner of Navi Mumbai Municipal
Corporation. Sign/-

Additional City Engineer
NMMCPRAdv/897/2025 Navi Mumbai Municipal Corporation

SVC CO-OPERATIVE
BANK LTI |

¥ The Sh WVithal Co-op Bank Ltd.)

State Scheduled Bank)

LEGAL & RECOVERY DEPARTMENT
SVC TOWER, JAWAHARLAL NEHRU ROAD, VAKOLA, SANTACRUZ EAST,
MUMBAL: 400 055. Tel No: 71999986/71999975/71999783.

NOTICEUNDERSEC13(4)OFTHESARFAESIACT, 2002
WHEREAS the undersigned being the Authorised Officer of SVC Co-operative Bank
Limited earlier known as The Shamrao Vithal Co-operative Bank Ltd., under The
Securitization & Reconstruction of Financial Assets and enforcement of Security
Interest Act 2002 (Act) and in exercise of powers conferred under Section13 (12)
read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a
Demand Notice dated 06.09.2025 under Section 13 (2) of the said Act, calling upon
the Borrower/Mortgagor/Guarantor, 1. M/s. R. K. Enterprise (Prop. Mrs. Manju
Raman Kanodia) - Principal Borrower, 1st Floor, Office No. 131, Sy1/2, Super
Tex Tower, Ring Road, Surat, Gujarat — 395 002. And / Or 302, 3rd Floor, Ahimsa
Heights, Off. Link Road, Chincholi, Opp. Sab Kuch Super Market, Malad West,
Mumbai — 400 064. And / Or B/305, Kemp Plaza, Mind Space, Malad West, Mumbai
—400 064. And / Or Block No. 188, Survey No. 188, Balji Godown, Vakaneda Niyol,
Chaltan Road, Gujarat — 394 305. And / Or D-801, Dheeraj Ganga, Chincholi
Bunder Road, Malad West, Mumbai — 400 064 to repay the amount mentioned
in the said Notice being Rs. 76,11,292.00 (Rupees Seventy Six Lakhs Eleven
Thousand Two Hundred Ninety Two Only) as on 05.09.2025 together with
interest from 05.09.2025 plus legal and other incidental expenses incurred
thereon till the date of closure, within 60 days of receipt of this notice.

The Borrower having failed to repay the amount, the undersigned Authorized Officer
of SVC Co-operative Bank Ltd., has issued Notice dated 02.12.2025 to the Book
Debts/Receivables Debtors Uls. 13 (4) (d) mentioned herein below directing
them to remit payments directly to the Bank to the loan account of the Borrower
in exercise of powers conferred on him under the Act to recover the outstanding
dues of Rs. 78,32,576/- as on 30.11.2025.

As per the above referred provision, the Bank is having first and exclusive charge
over all the Book Debts/Receivables hypothecated to the Bank pertaining to M/s. R.
K Enterprise (Prop. Mrs. Manju Raman Kanodia).

HYPOTHECATION OF BOOK DEBTS (RECEIVABLE DUES) AS ON 31.05.2025

FORM A

PUBLIC ANNOUNCEMENT

(Under R 6 of the I 'y and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
INDIANA LED LIGHTING LLP
RELEVANT PARTICULARS

Indiana LED Lighting LLP
8th February, 2017

1. |Name of corporate debtor
2. | Date of incorporation of corporate debtor

3. |Authority under which corporate debtor | RoC-Pune
is incorporated / registered
4. | Corporate Identity No. of corporate AAI5051

debtor
5. | Address of the registered office and
principal office (if any) of corporate

Flat No. D-102, S.No. 210/2, 211/2, Park Street,
Park Titanium,Wakad, Pune, Maharashtra,

debtor India - 411057
6. |Insolvency commencement date in 3rd December, 2025
respect of corporate debtor

7. |Estimated date of closure of insolvency | 1st June, 2026
resolution process

8. | Name and registration number of the
insolvency professional acting as interim

resolution professional

Mr. Mayank Rameshchandra Jain
IBBI/IPA-001/IP-P01055/2017-2018/11748

PUBLIC NOTICE
1.NOTICE Os hereby given to the public atlarge that we are investigating the right, title and

interest of THANE SUNDARAM CO-OPERATIVE HOUSING SOCIETY LTD., a Society
Registered under the Maharashtra Co-operative Societies Act, 1960, and the Rules
and Regulations made thereunder, bearing Registration No.
TNA(TNA)/HSG/(TC)/1477/1986-87 dated 11/09/1986 and its registered address at
Dharmaveer Road, Pachpakhadi, Post Naupada, Taluka and District Thane (West) - 400
602, for the purpose of re-development rights granted in respect of the property more
particularly described in Schedule hereunder written ("the Property").

2.NOTICE is hereby given to all concerned that if any entity/ persons including any bank or
financial institution has any claim, share, right, title, interest or demand of any nature
whatsoever into, upon or in respect of the Property or any part thereof or the construction
thereon, including by way of development rights, FSI / TDR by operation of law or
otherwise of any nature whatsoever, including by way of inheritance, exchange, share,
acquisition, partition, transfer, agreement, sale, assignment, bequest, charge, mortgage,
hypothecation, let, sub-let, lease, sub-lease, lien, lispendens, license, pledge, guarantee,
easement, gift, trust, maintenance, possession, injunction, loans, advances, attachment
or encumbrance, covenant or beneficial interest under any trust, right of prescription or
pre-emption or under any contract, agreement for sale or other disposition/s or otherwise
in any manner whatsoever or pending litigation, partnership, joint venture, family
arrangement / settlement or under any decree, order or award passed by any court or
tribunal or otherwise howsoever including by operation of law, are hereby requested to
intimate his/her/their share or claim, if any to the undersigned in writing with documentary
proof within 15 (Fifteen) days from the date of publication of this notice at the address
mentioned below.
3. If no such notice and or claim along with supporting document/s is received by us within
15 (Fifteen) days from the date of publication, then it would be presumed that the THANE
SUNDARAM CO-OPERATIVE HOUSING SOCIETY LTD. has an absolute right to deal
with the Property, that there is no adverse right, title, interest, or demand of any nature
whatsoever in respect of the Property, and the same is free from encumbrance/s and
further redevelopment agreement executed with our client pursuant to the proposed
transaction, our client will have a valid charge on the Property, without reference to such
share or claim, and the clams, if any, of such person shall be treated as waived or
abandoned and shall not be binding on our client.
SCHEDULE OF PROPERTY ABOVE REFERRED TO:

ALL THAT pieces and parcels of land i.e. Final Plot No.305 (Part), admeasuring 482.233
Sq. Mtrs. and Final Plot No. 306 admeasuring 1360.66 Sq. Mtrs., lying being and situated
at Dharmaveer Road, Pachpakhadi, Post Naupada, Taluka and District Thane (West)
400 602, within the Registration Sub-district Thane and Registration District Thane, within
the limits of Municipal Corporation of City of Thane.

Published By,

Mr. Sandesh Deshpande, Advocate High Court

216, Anant Laxmi Chambers, Opp. Waman Hari Pethe Jewellers,

Naupada, Thane (W) 400 602.

Date: 5/12/2025 Phone 98200 77488

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

A 1001, Samarpan, Western Express Highway,
Borivali (East), Mumbai 400066

Email: jainmayankr@gmail.com

Mobile: +91 9892733890

KDRA Insolvency Professionals Private Limited
Unit 1601, Unicom- Chandak, Veera Desai Road,
DattajiSalvi Marg, Andheri West,

Mumbai - 400053

Email : cirp.indianaled@gmail.com

17th December, 2025

Name the class(es): Not Applicable

10. |Address and e-mail to be used for
correspondence with the interim
resolution professional

11. | Last date for submission of claims

12. | Classes of creditors, if any, under clause

(b) of sub-section (6A) of section 21,

ascertained by the interim resolution

professional

13.| Names of Insolvency Professionals

identified to act as Authorised

Representative of creditors in a class

(Three names for each class)

14.| (a) Relevant Forms and

(b) Details of authorized representatives
are available at:

Not Applicable

Web link:
https;//ibbi.gov.in/en/home/downloads

Notice is hereby given that the National Company Law Tribunal in its  CP No. (IB)
957/MB/2024 has ordered the commencement of a corporate insolvency resolution
process of Indiana LED Lighting LLP on 3rd December, 2025

The creditors of Indiana LED Lighting LLP are hereby called upon to submit their claims
with proof on or before 17th December, 2025 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Date: 4th December, 2025 Mayank Rameshchandra Jain
Place: Mumbai Interim Resolution Professional
Indiana LED Lighting LLP

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
A N ENTERPRISES INFRASTRUCTURE SERVICES PRIVATE LIMITED

OPERATING IN THE CONSTRUCTION AND CONTRACTING-CIVIL SECTOR, SPECIFICALLY
FOCUSING ON THE CONSTRUCTION AND MAINTENANCE OF ROADS & BRIDGES.
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL RELEVANT PARTICULARS REMARKS

AN ENTERPRISES INFRASTRUCTURE
SERVICES PRIVATE LIMITED

PAN: AAKCAG533B

CIN: U74900MH2012PTC230674

1. | Name of the corporate debtor
along with PAN & CIN/ LLP No.

2. | Address of the registered office 708, Gateway Plaza, A S Marg, Powai, Near

In respect of Unit No. 411 Sr. No. Debtor Name Amount to IIT Mumbai 400076, Maharashtra, India
Sr. No. Name of Documents 1 [Sakshi Thread Enterprises Rs. 4,22,424/- 3. | URL of website None
1 Original Agreement for Sale dated 19.12.2006 between M/s. 2_|Pari Enterprise Rs. 2,01,571/- 4. | Details of place where majority 708, Gateway Plaza, A S Marg, Powai, Near
Lal Kunal Builders and M/s. Choksi Imaging Ltd. alongwith 3 Par! Text!le Rs. 1,99,999/- of fixed assets are Iocatgd to IIT Mu.mbai 400076, Maharashtra, India
Original Registration Receipt dated 19.12.2006 issued by 4 |Pari Textile (AHD) Rs. 5,91,773)- 5. | Installed capacity of main Not Applicable
Sub-Registrar of Assurance at Andheri -4 5 _|Meera Thread Rs. 5,10,092/- products/ services i
— - — - 6 Darshan Textiles Rs. 6.86,766/- 6. | Quantity and value of main Rs.270.01 lakhs. At present, the company
2 Original Full & Final Payment Receipt issued in the name of 7 |Jay Goga Silk Mills Rs 3’591856/- products/ services sold in last does not have any contracts.
M/s. Ghoksi Imaging Ltd. 5 Shree Her Texle Rs. 10,29,749] financlal yeer
In respect of Unit No. 414 9 _[DKTextle Rs. 3,33,573/- Fo el sploies o — ,
- - 8. | Further details including last For further details write an email to:
Sr. No. Name of Documents 1? Eas'\;]tbqanéan TSthlhl.es.t q F\';S 190;1067%57225?;/- available financial stategments (with | anenterprisesinfra@gmail.com
1 |Original Agreement for Sale dated 19.12.2006 between M/s. 0 Mearugr'Tﬁr922° S Limite R:' 173050 schedules) of two years,lsts of
Lal Kunal Builders and M/s. Choksi Imaging Ltd. alongwith 13 [Sat Filament LLP Rs. 6’21’528/- creditors are available at URL: i _
Original Registration Receipt dated 19.12.2006 issued by 14 TPaval Textles Rs. 2’941361/- 9. | Eligibility fgr resolution applicants For detallgd EOI and.ellglblllty criteria,
Sub-Registrar of Assurance at Andheri-4 15 Shree Ganesh Textle Rs. 454,978 Coce s meabe ot Ut EnenepriscanEagnlcom
2 Original FU!I & F'r_]al Payment Receipt issued in the name of 16 |Avinya Enterprise Rs. 3,21,474/- 10.| Last date for receipt of expression | 24th December 2025
M/s. Choksi Imaging Ltd. 17 |Shubham Enterprise Rs. 3,93,758/- of interest (Extended from earlier dates 3.10.2025 &
; i 3,16,031)- 26.10.2025)
ﬁm Unit No. 412 Name of Docurments 18 gg{:ke]}:;i[hg:b Ez 2,;?%:’1;' 11.| Date of i§sue of prgvisional_list of 27th December 2025
. . - 20 [Kantilal Virajbhai Patel Rs. 2,40,128)- prospective resolution applicants (Extended from earlier dated 13.10.2025 &
1 Original Agreement for Sale dated 19.12.2006 between M/s. 21| Shreeji Corporation Rs. 7,62,564/- 29.10.2025)
Lal Kunal Builders and M/s. Choksi Imaging Ltd. alongwith 22 |Pramukh Enterprises Rs. 4.97 106)- 12.| Last date for submission of 29th December 2025
Original Registration Receipt dated 19.12.2006 issued by 23 |Shree Hari Textile Rs. 3'25 791/- objections to provisional list (Extended from earlier dates 18.10.2025 &
SUb-RegiStrar of Assurance at Andheri-4 24 _|Shree Sai Enterprises Rs. 4,21 :320/' 13.| Date of issue of final list of gis:]t.jlsigjriler 2025
2 Original Fu!l & Final Payment Receipt issued in the name of 25 |Radhe Textiles Rs. 3,99,997/- prospective resolution applicants (Extended from earlier dates 28.10.2025 &
M/s. Choksi Imaging Ltd. 26 [Aakash Textiles Rs. 8,22,755/- 08.11.2025)
If any person / persons or institutions claim to have any 5573 k)ﬂr::h;l;?lx\t;laerz Traders E: gg;gjg; 14.| Date of . °f'”ffrm.at'°” | O2ndJanuary 2026
charge, encumbrance, right, interest or entitlement of 59 TMahant Textie Re 2.00.000% ;"nZ'T;ZZ”eSLt’TOFi‘;;iEg: g‘lz::
whatsoever nature over the said property or any part thereof, 30 |Prayosha Textlle Rs. 455 267/- to prospective resolution applicants
they should make known the same in writing along with 31 |Bhavesh Enterprise Rs. 2’391501 - 15.| Last date for submission of 31st January 2026
supporting document and evidence thereof to M/s Bejai and 32 |Kapi Tex Rs. 4,51.775)- resolution plans
Co_, Advocates and Notary having their Office at 102, 1st 33 |Jay Ambe Textiles Rs. 5,29,145- 16.| Process email id to submit anenterprisesinfra@gmail.com
floor, Bldg No. 28, Harsh Vihar, Sector 1, Shanti Nagar, Mira 34 |Mafatlal Fabrics Rs. 2,00,000/- Expression of Interest i :
Road (E), Thane-401107; within 14 days from the date of 35_|Dhruvi Fabrics Rs. 1,06,253/- 17| Detals of the corporate demor's | NotAeplicable
publication of this notice, failing which the mortgage with 36| Shubh Textile Rs. 4,58,613)- [ogETErCn SE L 28
HDFC Bank Ltd., shall be complete without reference to any 37__|Varahi Textiles Rs. 3,61,150/- .'3.";3;: oomoe 0% 2028 """’;2';.,'.‘;’:2,‘:.’.?,':,?L‘;Z!:.If!.
such claim, right, interest, charge, encumbrance or any other 38 |Tara Textile Rs. 2,96,546/- IBBI Registration No.: IBBI/IPA-003/IP-N00123/2017-2018/11338
right or eniiement of whatsoever nature of anyore. 5 [Saiona Todles R L0000 negtro s 301 oo o M3 153G 511225/ 0108

Place :- Mumbai

Date :- 28.11.2025 M/s. Choksi Asia Limited

Date: 02/12/2025
Place: Mumbai

Mr. Rohan R. Pai
Senior Manager & Authorised Officer

Kaul Heritage, Bhabola, Vasai (West), Palghar, Maharashtra, 401202,
For A N Enterprises Infrastructure Private Limited (Under CIRP)
Mobile N0.9619452835

PUBLIC NOTICE
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION
NOTICE NO. 290 OF 2025
IN EXECUTION APPLICATION NO. 2261 OF 2025
IN SUIT NO. 1714 OF 1985

Tazaldin Sadruddin Nanavati ...Claimant
Versus
Theresa Mary Almeida & Ors. ... Respondents

To,
1. Theresa Mary Almeida, )
residing at Meher Villa, 70/D, Hill )
Road, Bandra, Bombay - 400050.).
2. Robert Joseph Castellino, )
residing at Garden Resort, )
E-606, Sion-Trombay Road, )
)
)

Respondent No. 1 & 10(b)

Chembur, Bombay 400 071

3. Victor Ignatius Castellino,

residing at Garden Resort, )

E-606, Sion Trombay Road, )

Chembur, Bombay 400 071 )
)

Respondent No. 2

Respondent No. 3

4. Philomena Daniel D’Souza

5. Alice Daniel D’Souza )

residing at 145A, St. Cyril Road, )

Bandra, Mumbai-400 050 Respondent Nos. 4(a) & 4(b)

6. Joseph Manoel Gomes f

residing at 57, Chapel Road, )

Bandra, Bombay 400 050 )

7. Namdev Anandrao Hattangadi )

residing at Virani Manzil, 4th Road, )

Khar, Bombay 400 052

8. Tehmina Rustom Bandrawalag

residing at Khor-Adi, 82/D )

Professor Almeida Road, Bandra, )

Bombay 400 050 ;

9. Olive D’Lima,

residing at TO/D Hill Road, g
)
)
)
)
)
)
)

Respondent No. 5

Respondent Nos. 9 & 12

Bandra, Bombay 400 050

10. Raja Sanjivrao Yedri,
residing at Saraswat Colony,
Saraswati Road, Santacruz (W),
Bombay 400054

11. Geeta Vasant Nadkarni,
residing at Saraswat Colony,
Saraswati Road, Santacruz (W),
Bombay 400054
12. Vasanti Manohar Bopardikar
residing at Saraswat Colony,
Saraswati Road, Santacruz (W),
Bombay 400054

13. Juliet D’Souza widow of
Lawrence W. D’'Souza

14. Simon Charles D’Souza
15. Clara D’Souza

16. Deborah D’Souza

17. Anybody claiming through
Robert D’Souza(since deceased))
18. Anybody claiming through
Peter D’Souza(since deceased)
Addr of Sr. No. 13 to 18
are not known

NOTICE UNDER XXI, RULE 22 OF CODE OF CIVIL PROCEDURE, 1908
TAKE NOTICE that you are hereby required Under Order XXI, Rule 22
of the Code of Civil Procedure, 1908 to appear in person or by an
Advocate entitled to practice in this Court before the judge, in Chamber
on 22" day of December, 2025 at 11.00 O’ clock in the forenoon, to
Show-cause why the Decree passed against you on 29" day of August
2019, in the above Suit should not be executed against you.

Dated this 06th day of November 2025

...Respondent No. 6
...Respondent No. 10(c)
...Respondent No. 11(a)

Respondent No. 11(b)

...Respondent No. 11(c)

...Respondent Nos. 4(c) to 4(h)

Sd/-
For Prothonotary and Senior Master
Nirav Shroff ) SEALER
Advocate for the Claimant This 06th day of November 2025
Office No. 105, 1st Floor, 12 New Bake
House, Maharashtra Chamber of Commerce Lane,

Fort, Mumbai 400 023. E-mail: shroffnirav92@gmail.com
Mob: +91 9664294931 MAH/5636/2017
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